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          UPON hearing the counsel the Court made the following
                             O R D E R

I.A.No.119831 of 2025

1. We  heard  Mr.  Gaurav  Agrawal,  the  learned  Amicus, and

Mr.  Kishan  Chand  Jain,  the  petitioner/applicant  appearing  in

person. We also heard Mr. Vikramjit Banerjee, the learned ASG

appearing for the Union of India.

2. This interlocutory application relates to Vehicle Tracking

System Devices. By our earlier order dated 13.05.2026, we had

issued  a  slew  of  directions  as  regards  the  Vehicle  Tracking

System Devices.

3. In the note provided by the learned Amicus to us today, it

has been stated that the affidavit filed by the Union of India

is silent as regards the interaction undertaken by the Union

with the manufacturers of the vehicles.
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4. We also take notice of the fact that some of the State

Governments  have  filed  compliance  affidavits  as  regards  the

Vehicle Tracking System Devices.

5. In the aforesaid context, the learned Amicus prays for the

following: –

 
a) MoRTH  may  be  directed  to  place  on  record  the

report  of  its  interaction  with  vehicle
manufacturers regarding pre-fitment of VLTDs, as
directed in para 18 of the order of this Hon'ble
Court dated 13.05.2026;

b) All States/UTs may be directed to file compliance
status  report  qua  enforcement  of  Rule  125H  of
CMVR and measures proposed in the letter of MoRTH
dated 19.12.2025 

c) States/UTs may be directed, through their Chief
Secretaries, to take time bound effective steps
in compliance of Rule 125H. The decisions taken
and steps taken by the State Governments/UTs may
be placed on record by way of an affidavit before
this Hon'ble Court.”

6. In  the  aforesaid  context,  the  petitioner/applicant

appearing in person has also the following suggestions to be put

forward for consideration: –

“(d) the  MoRTH  may  be  directed  to  share,  on  a
monthly basis, District-wise and State/UT-wise
updated  data,  to  be  drawn  from  its  VAHAN
portal,  of  eligible  public  service  vehicles
(PSVs) and their VLTDs fitment, in the public
domain to apprise the compliance status to all
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concerned; 

(e) the  District  Road  Safety  Committees,
constituted under S. 215(3) of the MV Act, may
also be directed monitor this data and report
their initiatives to the National Road Safety
Board (NRSB) on a monthly basis; and that the
NRSB to place a consolidated report before this
Court on a quarterly basis;

(f) the  MoRTH  and  all  States/UTs  may  also  be
required to file their compliance status report
of  the  enforcement  measures  proposed  in  the
communication dt. 19.12.2025 of the MoRTH sent
to all States/UTs (filed as Annexure-14 of the
Reply Affidavit of MoRTH dt. 06.05.2026), which
proposed  actions  at  3  stages,  namely,  (a)
vehicle registration, (b) fitment and Pollution
Under  Control  Certificate  (PUCC),  and  (c)
permit  under  Rule  90  of  the  Central  Motor
Vehicle Rules, 1989 and

(g) all States/UTs may also be required to ensure
that  every  VLTD-fitted  vehicle  is  (a)
registered in VAHAN with the device's Unique
Identification  Number;  (b)  connected  to  the
State  Monitoring/Command  and  Control  Centre;
and (c) transmitting live dual-IP data to at
least two servers as mandated by Section 4.2.2
of  Automotive  Industry  Standard  (AIS-):  140
including to National Emergency Response System
(NERS)/Ministry of Home Affairs (MHA) for SOS
alerts in view of Rule 125H of the CMVR, which
applies AIS-140 to VLTD and Panic Button.”
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7. We direct the MoRTH to place on record the report of its

interaction with the vehicle manufacturers regarding pre fitment

of VLTDs, as directed by us vide order dated 13.05.2026.

8. We also direct all the States/UTs to file compliance/status

report with respect to the enforcement of Rule 125H of  CMVR and

measures proposed in the letter of MoRTH dated 19.12.2025.

9. All States/UTs are directed, through their respective Chief

Secretaries  to  take  time  bound  effective  steps  for  due

compliance of Rule 125H.

10. The  decisions  that  may  be  taken  by  the  State

Governments/UTs shall be placed on record by way of an affidavit

before the next date of hearing.

11. Insofar  as  the  suggestions  put  forward  by  the

petitioner/applicant appearing in person are concerned, the same

shall also be looked into by MoRTH and respond to the same by

way of an appropriate reply or a report.

I.A.No. 77921 of 2024

12. The interlocutory application relates to speed governors,

as  statutorily  provided  under  Rule  118  of  the  Central  Motor

Vehicle Rules, 1989 (For short, "The CMVR").
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13. By  order  dated  13.05.2026,  we  had  said  that  all

manufacturers  are  duty-bound  to  fit  SLDs  at  the  time  of

manufacture.

14. We had also directed the Union to convene/have a meeting

with the manufacturers in this regard, and file an affidavit of

the Secretary, MoRTH.

15. As regards the aforesaid, thenUnion has filed an affidavit

stating  that  a  meeting  was  convened  on  30.06.2026  under  the

Chairmanship of Chief Engineer (MVL) with (i) Society of Indian

Automobile  Manufacturers,  (ii)  Automotive  Component

Manufacturers  Association,  (iii)  International  Centre  for

Automotive Technology, and (iv)  Automotive Research Association

of India.

16. The stance of the Union is that in accordance with Rule 118

of the CMVR, 1989, speed governor can either be a Speed Limiting

Device (SLD) or Speed Limiting Function (SLF).

17. SLD  is  an  on-board  automotive  device  for  restricting  a

vehicle from going past its top set speed whereas SLF means a

function  to  control  the  fuel  feed  of  the  vehicle  or  engine

management  in  order  to  limit  the  vehicle  speed  to  a  fixed

maximum value.  
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18. In  the  affidavit  filed  by  the  Union,  a  chart  has  been

provided highlighting which company provides SLD/SLF and at what

stage.

19. In the aforesaid context, we direct:-

(i) the  Union  of  India  to  ensure  that  all

transport vehicles as required under Rule 118 of

the Central Motor Vehicles Rules, 1989 are sold

only after ensuring that the said vehicles are

fitted  with  the  SLD/SLF  and  if  any

manufacturers/dealers  sell  transport  vehicles

without  said devices,  then appropriate  action

should be taken against the manufacturers.

(ii) the Chief Secretaries of the State/UTs to

issue appropriate orders to the concerned RTOs

to  ensure  that  the  transport  vehicles,  as

required  by  Rule  118,  are  fitted  with  the

SLD/SLF  before  registration  of  the  said

vehicles.

(iii) the  Union  of  India  and  all  State

Governments/  UTs  to  file  compliance  report

indicating  that  atleast  all  new  transport

vehicles,  which  are  being  registered  hence

forth, are fitted with the SLDs/SLFs as required
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under  Rule  118  and  the  penalties,  if  any,

imposed  on  the  manufacturers/  dealers  due  to

non- compliance of the said Rules.

(iv)) The State/UTs to file affidavit as to the

steps that they would take to ensure compliance

of  Rule  118  as  regards  existing  transport

vehicles.

20. We  also  looked  into  the  suggestions  of  the

petitioner/applicant in this regard.

21. According  to  the  petitioner/applicant  MoRTH  should

consider the following:-

“(e) the  MoRTH  may  be  directed  to  share,  on  a
monthly  basis,  District-wise  and  State/UT-
wise updated data, to be drawn from its VAHAN
portal,  of  eligible  transport  vehicles  and
their  Speed  Limiting  Devices  (SLDs)/Speed
Limiting  Functions  (SLFs)  fitment,  in  the
public  domain  to  apprise  the  compliance
status to all concerned; 

(f) the  District  Road  Safety  Committees,
constituted under S. 215(3) of the MV Act,
may also be directed monitor this data and
report their initiatives to the National Road
Safety Board (NRSB) on a monthly basis; and
that the NRSB to place a consolidated report
before this Court on a quarterly basis”
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22. The aforesaid two suggestions shall also be looked into

and the response in that regard be also placed by way of an

affidavit.

23. Insofar as speed governors are concerned, we are of the

view that the Rules, more particularly, Rule 118 of the CMVR,

1989 itself mandates fitment of SLD/SLF in notified transport

vehicles  at  the  manufacturing  stage  or  at  the  dealership

stage.  At the same time, Section 56 of the Motor Vehicles

Act, 1988 read with Rule 189 of the CMVR, 1989 provides for

verification of said fitment during fitness testing at the

automated testing stations.

24. We impress upon MoRTH to ensure due compliance of Rule

118, referred to above, along with the mandate contained in

Section 56 of the Act, 1988.

25. What is important for the Union/States/UTs is to see that

when a vehicle is sold by the dealer and delivery is effected

at that point of time, only there has to be some mechanism to

ensure that the vehicle has SLD or SLF as the case may be. How
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to  undertake  this  verification  is  for  the  authority  to

consider and work upon it.

I.A. No.43519/2024

26. This I.A. is with regard to constitution of National

Road Safety Board (for short, “the NRSB”). Section 215B of the

Act, 1988 as amended requires the Union of India to constitute

a NRSB whose functions are laid down in Section 215B (2) of

the Act, 1988.

27. In this regard also, we had directed that the Board should

be constituted at the earliest.

28. We  are  informed  that  the  Government  of  India  has  now

constituted the NRSB on 29.6.2026 and we are also informed

that  Board  had  its  first  meeting  on  21.7.2026.  What  is

important insofar as the Board is concerned is to make it

fully functional at the earliest.

29. By the next date of hearing, we must be informed whether

this Board has been fully functional or not.

30. In this aforesaid context, the following suggestions have

been put forward by the petitioner/applicant for the Board to

look into it:-
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“(i)   the  NRSB  may  be  directed  to  establish  a
dedicated  website  with  its  postal/e-mail
address(es) and phone number(s), and to comply with
Section 4(1)(b) of the RTI Act, 2005 through suo
motu  disclosure  of  its  decisions,  advices  and
activities; and

(ii) the NRSB may be directed to put in place a
mechanism for receiving NGO/individual feedback on
road safety, including a designated e-mail ID, a
status dashboard, and an online hearing facility,
per Section 215B(2) of the MV Act and Rule 10(1) of
the NRSB Rules, 2025.”

31. The Board should look into aforesaid two suggestions at

the earliest.

I.A.No.119142 of 2024

32. By this application, the applicant seeks to question the

constitutional  validity  of  the  Uttar  Pradesh  Criminal  Law

(Composition of Offences and Abatement of Trials) (Amendment)

Act, 2023.   According to the Amicus, the Amendment Act, 2023

does not have Presidential assent as required under Article

254 (2) of the Constitution.

33. The effect of the Amendment Act, 2023 is that all Criminal

prosecutions  relating  to  offences  under  the  Motor  Vehicles

Act, pending as on 31.12.2021 would stand abated.
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34. According to the learned Amicus the State of Uttar Pradesh

should  file  a  report/affidavit  indicating  that  (i)  non-

compoundable  offences,  (ii)  offences  carrying  mandatory

imprisonment,  and/or  (iii)  repeat  offences  have  now  been

revived and are being prosecuted.

35. In the aforesaid context, the stance of the State of UP as

reflected in the affidavit reads thus:-

“14.  That  in  compliance  with  this  Hon'ble  Court's
order dated 13.05.2026 the Hon'ble Additional Chief
Secretary, State of UP, vide Letter dated 03.06.2026,
sought factual and updated information on the number
of cases that had previously abated and may now be
revived. In furtherance of the same, it was directed
that  a  joint  team  of  officers  nominated  by  the
Transport, Police and other stakeholder departments
be  constituted  in  each  district  under  the
chairmanship of Joint Director Prosecution or an SPO
level officer nominated by him, which would identify
such  cases  on  the  basis  of  departmental  records,
prosecution  records  and  available  court  records,
which may fall under the category of being revived as
a result of the Ordinance.

15. That in pursuance of the same, Committees have
been formed in 72 out of 75 districts in the State.

16. That as per the information available, in the
period till 31.12.2023, a total number of 3,18,924
non-compoundable offences, 1 offence with mandatory
imprisonment  and  14,81,706  repeat  offences  were
registered.

17.  That  after  collating  the  same,  the  number  of
cases for which records are available and the State
is in  a position  to revive  and prosecute  are: a)
5,749 cases with non-compoundable offences, b) 1 case
with  mandatory  imprisonment  and  c)  1,18,404  cases
with repeat offences.
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18. It is submitted that the State is in the process
of  collecting  further  data  in  terms  of  the  Order
dated 13.05.2026, and undertakes to furnish the same
before this Hon'ble Court at the earliest.”

 

36. We  are  at  one  with  the  learned  Amicus that  there  is

absolutely no justification for not prosecuting the offenders

under the Motor Vehicles Act, and that too offences which are

non-compoundable, offences where imprisonment is mandatory and

repeat offences.

37. We seek some further clarity in that regard from the State

of UP.

38. Let  an  appropriate  further  report  be  placed  on  record

insofar as the challenge to the legislation passed by the

State of Uttar Pradesh, referred to above, is concerned.

39. We  expect  the  State  to  come  out  with  an  ordinance

specifically  clarifying  that  all  non-compoundable  offences,

all offences where imprisonment is mandatory, and or repeat

offences never abated or never deemed to have abated.

REGARDING SAFETY OF PEDESTRIANS:

40. The Ld Amicus brought to our notice that there is a need
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for taking steps to ensure safe pedestrian crossing on the

Mathura  Road  [Near  Delhi  High  Court  Junction  and  National

Zoological  Park]  as  number  of  officials  and  litigants

approach the Delhi High Court and have to face difficulties

while crossing the road. Further, children and parents visit

the National Zoological Park.

41. In our order dated 07.10.2025, we had observed as

follows:-

“35.6 The amicus has also submitted that there
is a need to assess the requirement of further
pedestrian crossings, especially where there is
high pedestrian volume crossing the streets. One
can give example of the road crossing at the
Delhi  High  Court  and  the  National  Zoological
Garden on Mathura Road where every day thousands
of  employees/  litigants/  lawyers/  children/
families cross the road, without any red light
or  foot  over  bridge  or  any  traffic  calming
measure, putting their lives at risk………………….….

We direct that first priority be given to the
road crossing at the Delhi High Court and the
National Zoological Garden on the Mathura Road.
Let the needful be done at the earliest and the
work  be  completed  within  seven  months  from
today.”

42. Today, when the matter was taken up, the Ld. Amicus draws

our attention to the fact that though one pedestrian crossing

red light had been installed, it remains non functional on

various  occasions.  The  Ld.  Amicus has  also  made  some

suggestions regarding installation of synchronized red lights
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at two places alongwith speed limiting measures like rumble

strips  and  electronic  enforcement  mechanism  for  safety  of

pedestrians. 

43. We direct the Union of India and the Delhi Government

through its Chief Secretary to look into this matter urgently.

We  direct  the  Central  Government  and  Delhi  Government  to

nominate expert(s), who can examine the aspects of pedestrian

safety on this stretch of the road, and suggest immediate

measures.  Needful  be  done  within  6  weeks’  from  today  and

necessary compliance report be filed by MoRTH and the Chief

Secretary,  Government  of  Delhi  before  the  next  date  of

hearing.

44.  List the matter on 25.11.2026 at 2.00 P.M.

45. I.A.Nos.33035/2021,  278218/2024,   233571/2025  and
288062/2025

Notify only the said I.As.on 23.09.2026 at 2:00 P.M.

 

(CHANDRESH)                                     (POOJA SHARMA)
ASTT. REGISTRAR-cum-PS                        COURT MASTER (NSH)
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